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01l. Order Dated 06.,03,2002

eard Mr. U.K. Lenka Learned Counsel

for the Applicant and Mr, D.,M., Mishra, Learne

Qs

Standing Counsel for the Railways. The whole

point raised by the Applicant in this case is

. ; Sw&:\/ejf
that his Juniors have . s o been promoted

«
:;n.ﬁ"..f:h ile granting them promotion his case has

never been considered. He has made a
representation to the Respondents for redressal

of his grievance copy of which 1is at

j
Annexure-7 to this OA. N Ry B Bl o e Gl

@m‘sm/‘i"his OA is disposed of with a direction ‘z

to the Respondents tO redress the grievance
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of the Applicant in giving due consideration

to Annexure-7 within a period of three months

~

from the date of receipt of a copy of this

order,

Sent{ copy of this order to the Respondents

along with copies of the O0A, averments of which

dquJEB

arekto be considered by the Respondents. GCive

a free copy to the advocate for the applicant °

and the standing counsel for the Respondent,
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